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F or 0 ceo 0 hip rule / pUle lines to 
di courage &1ori6cation of evil 

2713. SHRI ANOHARLAL SAINI: 
Will the Mini ter of INFORMATION 
A D 8 OADCA TIN G be plea ed to 
state: 

(a) wheth r it i a fact that cen Of-
hip rule !guidelines have fai1ed to discOll-
ra he glorification of evil, the depic-
tion vf women objec and the 
gcn ral ton Of vulgarity that pervade 
th a r ge indi film; . 

( 'f 0 tep propo ed to b taken 
by overnment to chec the sam ' 

(c) whether members of the dvisory 
panel are to form Examining ommittee 
by rotation but Board records indicate 
that 16 person h ve seen most of th 
film that applied for cansor certificate., 
in th last few yeitSf atsa 

( d) if so, the rea on thereof? 

TH DEPUTY INISTER IN TH J 

MI ISTRY OF I FORMATION AND 
BROADCASTN AND IN THE DE 
PARTMENTOFPARUAMENTARY AF-
FAIRS (SHRI MALLIKARJUN): (a) and 
(b), It is not a faet that censorship guidt- ' 
line bave failed to discourage the glorlf-
cation of evil and depiction of women a 
sex objects and vulgarity, Films are certi · 
fled by the JJoard of Film Censors fc r 
public exhibition; and the Board in terms. 
Of the guideline imposes reasonable re '-
trictions in respect of vulgarity crime, sex, 
violence etc. If the Board finds that even 
with excisions the objectionable impact of 
the film cannot be removed the film is 
refu ed ' Certificate. It the film, witb 
or without eXCISIons, i considered 
un uitable for exhibition to non-adults,. 
it is cei-fifiea for exhlt>nion to' 
adult audiences only, Durilla 1982 a 
total length of 29755 metres wa exci ed 
from films before their certification. Fur-
ther, out of 763 Indian feature films eel· 
tified during 19 2 257 were granted 'A' , , 
certificates (33.68 per cent)., a agamst 
27 feature films granted 'A' certificates 
(S.3 per cent) out of 507 in 1976. There 
ba thus been stricter implementation 0 
cen or hip provisions. 

(c) There is no rule' tipulating that 
Members from the Advisory panel wm 
be appointed on Examining Committee by 
rotation. It is al 0 not factually correct 
that only 16 members have seen rno t 0 
the films that applied for cen or certifir. 
cates in the last few year . 

• 
(d) Does not arise. 

. Financial Outlay for Develo ment 'Velf re 
of P T Department 

2714, SHRIMATI JAYANTI PAT· 
NAIK: Will the Minister of COMMUNI· 

TIONS be plea ed to state: 

(a) the total financial outlay approved 
for th year 1983·84 for the development 
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and w Ifare Of the Posts and Telegraph, 
Department; 

,(b) the amount proposed ,to be spent 
in different States out of the above' 
allocation in 1983 84; and 

(c) what are the main developmental 
programmes propose<1 to ' b ' made ' in 
different States in the P '& T_p~paitment ? 

TH MINISTER OF STATE I THE 
Ml T Y OF COMU CATIONS 
(SHR V. : GADGl!;): ' (a) An outlay 
of Rs. 551 crores including 515 crores 
for Teleco.ni'tnu~ications ana, ~6 c~oIes 
for PosCal ' Services ha been ap:. 

I proved by the Planning' Com'mis ion for 
the Annual Plan 1983-84 of the Posts and 
Telegraph 'Department for the develop-
ment ' of tel comm,ut.1ication and p~stal fa· 
cilitie . Be ide this a sum Of R 1 crore 
52 'la1ms 'ba been' proposed as grants-ill: 
aid to the P&T welfare fund for 'the y!a:r 
1983~84.- . ' . 

(hi and (c) 'The informatiQn in r.espe,ct 
o( teieco~munications development., p~s· 
tal development and welfare of the P & t 
Department is given in .the statem,ent' at-
tached: " 

tatement 

( ) Telecommunications D veiopment: 

The TelecO'mrr1unication development 
plan for 198'3-84 i an integrated deve-

Programme 

lopment plan for the e tir coup.tr.y en-
copa sing all the t tes and Union Terri .. 
tories. The salient features of the ele .. 
communication Annual I Plan 1983-84 'are 
provision of 3.40 lakhs of new telepho 
ne connections, opening of 70 new t 1 ... 
phone chang ~ in tallation of 3, 8 
lahk lines of switching 'equipment capa-
city and opening of 1500 telegraph office 
and an equal number of long di tance 
PCOs. The development programme also 
includ s provision of long distance swit-
ching facilitie Rd e pan ion of long 
distance transmi ion media by in taIling 
more . microwave .radio relay yste 
U y terns' and coaxial ' system.' ' 

(8.) Post~l Development: 

On Postal side the allotment of fund 
i made Circlewise and" 'n6t Statew,i e. 
B'y and large, Postal" Circle ' are co-ter--
minous with the States though in some 
cas s more t~an, one St telUnion Terri-
tory _ i .included in a Circle. Require-
ments of ' funds Circlewi e for th Pl tl-

chemes of 1983-84 are , under crutiay, 
Parliamentary approval of the plan bud-, 
get of the '-Departmen~ al 0 awaited. 

The development programme on the' 
Po tal side to be implemented in differ-
eni Circles during 1983~84 are a follows: . 

Financial outlay 
. '(in lakh, fRfi.) 

~---~---------~------------------ --~----

I. Ex:pami n of p tal. netw, rk uch as openi~g of rural post office~ 
additional d Iiv ry ag nts etc. 

2. d n'truc ion of Po tal building and staff quart r 

3. T raining of.rural postma t r ,saving bank employe e c. . 

4. M chani ation and m d rni ation of Po tal services 

5. Pi curem nt f addi i n 1 Mail Mot r ervi ic1 

6. a truction of RM ier transportation of mai J 

Total 
" : 

. I. ', . • 

.362 :~.o 

2600'00 

3°0·<>0 
1I8,o,<> 

o· 
--or--

3 '00 
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(C) W lfare' 0/ Posts and Telegraph 
Department: 

The grants·jll aid are distributed am-
on t P&T Circle Welfare Fund Com-
mittees and other P&T units for exp n .. 
diture on various welfare activities :lPP-
roved by P T Department. The aIloca-
tions for 1983 84 have not yet been fina-
lised. 

,Delund. for SCI" Coal n 

2.715, HRI HA AN MOUAH: 
Will the Minjster of E ERGY be pleaiecl 
to state: 

( ) wbat were the demands of the strik-
ing coal miners in the COUDtry; 

(b) whether Government considered 
tho e demaJld and whether Government 
have worked out the implication thereo; 
and 

(c) bat tepa Government are oina 
to take or have taken to meet those ae-
mands'1 

THE MINISI'ER OF STATE IN THE 
DEPARTMENT OF COAL IN THE 
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): (a) The demands related 
to, among other II settlement of varIous 
pendin i sues, provisioD of adequate sa- ' 
fety measures, scrapina of guidelines of 
BPE on wa e negotiations in Public Sec-
tor Undertakings and appropriate repre-
entation of various Trade Union on the 

I )BCCI. 

(b) and (c), e JBCCl meetinas are 
being convened by Chairman, Coal India 
from time to time _ to discu s and take a 
. ew on the various issues before the 

Commit 

2716. HRI U1TAM RATHOD: Will 
th Mini ter of LAW, rosnCB D 
CO PA AFFAIRS be pleasea to tate: 

(a) 
ho~ 

tithe total Jl\Ullber 0 Indian 
ettled broad. in diffe eDt coua-

trie and who have ret ined Indian citi-
zenship; 

(b) are such Indians allowed to ",ote 
in the ejection field from time to time 
for State Legi l,tures for Parliamentary 
eJect jon in India; 

(c) if SOl what are th arrangements 
existing to e~ble tho persons to cast 
thejr vote ; and 

(d) if the answer to part (b) a.bove 
be 'no', the reasons for the same? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
lAGAN NATH KAUSHAL): (a) to' (d) 
A statemen·t bowing the number of Indian 
nationals residing in various countries (as 
on 1st April, 1982) was laid on the Table 
of the Lok Sabha on 9th Aupst. 1982 
while fulfilling an assurallcc given in con~ 
nection with Lok Sabha Unstarred Ques-
tion No. 80()4 dated the l~th April, 1982 
by Shri N. Dennis, Except for the cate-
gories Indian nationals covered by section 
20 of the Representation of the People 
Act, 1950, other Indian relations l1ving 
abroad are not entitled to vote for elec .. 
tions to State Legislative AssemblylLok 
Sabha the question whether voting eXPerts 
should be extended to such persons liyin, 
abroad is under consideratioD. 

Aiel from Soviet for ~""'."l" ..... 
Power ~ 

2717. DR. VASANT KUMAR PAN-
DIT: Will the Minister of ENERGY 'be 
pleased to state: 

(a) whether it is a fact that · Soviet 
Union ha agreed for Rs. 300 crore aid 
for Waidhan Thermal Power Project in 
Madbya Pradesh; 

(b) if so the details of Soviet delega-
tion whicb Visited India, and discussions 
held, financial participation and outcome 
thereof; and 

(c) .the time by which the project '8 

expected to be commi !lioned. and its ca.-
pacity and extent to which the power re-
quirements of Madhy Prade h would be 
met? : ~ Y: I 




